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Chemicals and Fertilizers, to consider 
the recommendations contained in 
the Report of the Study Group on 
Wages, Incomes and Prices. This Re
port contains recommendation on ex
tension of bonus to new areas 
vide paras 8.15 and 8;16 of the Re
port, which are reproduced below: —

“8.15 Logically, bonus related to 
profit, of the kind which has pre
vailed in India for a long time now, 
is suitable only in industries pro
ducing for the market in reasonably 
competitive conditions. It is not 
suitable in the case of organised 
activities, industrial oj* other, where 
the profit motive does not operate at 
all or where the profits are induced; 
influenced or otherwise affected by 
public policy and largely used for 
the community welfare. Thus it is 
unsuitable in government services 
and similar activities, including the 
Railways, Posts and Telegraphs, and 
public utilities, financial and other 
institutions.
8.16 On this reasoning, there can 
be no question of extending the 
system of bonu* related to profit 
to new areas. Further, where the 
bonus system prevails in unsuitable 
areas, it should be phased out, 
if necessary, by replacing it with 
other payments related to more 
suitable measures of performance.’'
2. The above recommendations of 

'Bhoothalingam Study Group are still 
u\ der the consideration of the Group 
o ' Ministers and no decision has yet 
been taken. The Report has raised 
certain basic issues of policy and it is 
difficult tosay at this tage when it 
would be possible for the Group of 
Ministers to finalise their recommen

dations.
Cyclone Warning Radar la Ma*ull?at- 

nam
8830 SHRI P. RAJAGOPAL NAIDU; 

Will the Minister of TOURISM AND 
‘CIVIL AVIATION be pleased to 
state:

(a) whether a cyclone warning 
*fadar was set up at Masulfpatnam tn 
Andhra Pradesh; and

<b) if not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). Not yet Sir. There teas been 
some delay in the acquisition of the 
land required for setting up the 
Cyclone Warning Radar at Masulipat- 
nam. The 1c,.kI has since been taken 
over. Pl«n* and estimates for the 
buildings have been prepared and are 
under examination.
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Growth of foreign companies and
Multinationals

8832. SHRI C. R. MAHATA. Will'.
the DEPUTY'PRIME MINISTER AND'
MINISTER OF FINANCE be please*
to state:

(a) whether it is fact that Gov
ernment are not exercising their po
wers to prevent the growth of foreign
companies and multinationals in the
country; and

lb) if so, the reasons therefor?

THE MINISTER OF STATE IN.
THE MNISTRY o f  FII7ANCE (SHRI
SATISH AGARW AL); (a) ad (b ).
Government’s policy with regard to
participation of foreign investment and
foreign companies in the country’s- 
industrial development is set out in
paras 23 to 26 of the Statement on
industrial Policy presented to Parlia
ment on 23rd December, 1977. So far
as existing foreign companies are con
cerned, the provisions of the Foreign
Exchange Regulation Act are being
strictly enforced. So far as new fore
ign investment is concerned, it is per
mitted only in sophisticated technology
or export-oriented areas on such;
terms as are determined by the Gov
ernment to be in national interest.




